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(a) whether it is a fact that Shri
Yusuf Patel, a well known smuggler
who was formally detained under
MISA and COFEPOSA hag again
been issued a  gun licence by the
Delhi Police;

(b) if so, when
was made;

the application

(¢) whefher any recommendation
has been made by the Lt. Governor
of Delhi or his officers on this appli-
cation; if so, the details thereof; and

(d) the reasons for revoking the
earlier order and re-issue of the gun
licence to Shri Yusuf Patel?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) to (d) The Revolver licencg of
Shri Yusuf Patel was revoked by the
Deputy Commissioner of Police
(Licencing) in January, 1980. The
Lieutenant Governor, the Appellate
Authority under the Arms Act, heard
an appeal filed by Shri Yusuf Patel in
February, 1980 under Section 18 of
the Arms Act and held that there was
no valid ground under which the arms
Mcence of Shri Patel could be revoked.
Phe order of the Deputy Commis-
sioner (Licencing) wag thus set aside.

qOTarE § gag a6t 71 fafe

1513. =Y maOw faw ;. &y
g Al g aqW B FO A o

(F) FIT@ERF AW 17 T4,
1980 ¥ fergeam ez’ g fug
WA & gETAE #Y M fowmn
T g fF WIEER (I N3W)
¥ody a0 fwin = 9= &=
F qfrae F o deg § ; AR

(@) afe &
A ;| g?

GG R C L i

[4 DEC. 1980 ]

'

to Questions 138
t[Manufacturi..g of illegal bombs in
Moradabad
1513. SHRI KALRAJ MISHRA:

Will the Muinister of HOME AFFAIRS
be pleased to state:

(a) whether Government’s atten-
tion has been drawn to a report pub-
lished in the Hindustan Times of the
17th November, 1980, to the effect
that illegal bomb manufacturing unit
in Moradabag (U.P.) has links with
Pakistan; and

(b) if so, what are the getaily in
this degard?
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t[THE MIN'STER OF STATE IN*
THE M.NISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) and (b) The information is awai-
ted from the State Government of
Uttar Pradesh and will be laid on the
Table of the House.]

Industria] Projects in West Bengal

1514. SHRIMATI KANAK MU-
KHERJEE: Will the Ministey or
INDUSTRY be pleased to state:

(a) the particulars of the industrisl
projects whose blue_printg have been
prepared by the Government of Weat
Bengal and submitteg for the Central
Government's approva) this year;

(b) the particulars of the projects
which have been cleared by the Cen-
tre; and \

(c) the particulars of the projects
which have not yet been cleareq by

the Centre giving the reasong for their
non-clearance?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRY (SHRI
P. A. SANGMA): (a) to (¢) The
Sixth Five Year Plan (1980-85) is
under formulation and as such the
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details of the industria] development
programme in the country, including
those in the State of West Bengal,
during this Five Year Plan period
have not as yet been finalised How.
ever, the State Government of West
Bengal have a proposal for the setting
up of a Petro-Chemical Complex at
Haldia. Thig would require the clear-
ance of an Inter-Ministerial Group
which has been constituted especially
to examine the State Government’s
report for this proposal. The State
Government also proposes to build
Coke oven replacement battery No. 5
jn Durgapur Projects. But the pro.
visions of Plan Outlays for the vari-
ous on-going Or new schemnes are yet
to be finalised.

Associatio, of Arm Serviceg in
purchase missions

1515. SHRI JASWANT SINGH:
SHRI HARISHANKAR
BHABHRA:

Wil] the Minister of DEFENCE be
pleased to state:

(a) what representation is given to
the user, Arm Service sent abroad on
missions to negotiate acquisition of
new Arms and equipment;

(b) whether any norms have been
followed by Government for this
purpose; and

(c) if so, what are the details there.
of?

THE MINISTER Op STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL): (a)
to (c) Depending upon the nature of
the negotiatjons 1o, be conducted
adequate representation is given to
the technical experts from the User
Arm Service on missiong sent abroad.

No fixed norms have been laid
down. The Government decideg the
composition in each case in the best
interest of the purpose for which the
mission is sent.

[ RAJYA SABHA]
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140
Anerican Naval Power

1516. SHR] JASWANT SINGH:
SHRI HARISHANKAR
BHABHRA:

Will the Minister of DEFENCE be
pleased to state:

(a) whethey Government zre aware
that the largest ever concentration of
American Naval Power now patrols
the Arabian Sea off the straitg of
Hormuz; ang

(b) if so, the long and short term
ramificationg of this development for
the country?

THE MINISTER OF STATE 1IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL): (a)
Government are aware ihat there has
been an increase in the number of
U.S. Naval Ships operating in the
Indian Ocean/Arabian Sea in the
recent months.

(b) India hag consistently opposed
military presence of big Powers in
the Indian Ocean. We are also work-
ing with other non-aligned littoral
and hinterland States to preserve the
concept contained in the UN Resolu.
tion of 1971 which envisages the eli-
mination of big Power military pre-
sence from the Indian Ocean.
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